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Commission Bill
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SIIRI C. SUBRAMANIAM: As far
as selection of Chairmen for the various
Banks is concerned, the  appointment 1y
made by the Government on the recom-
mendation  of the Reserve Bank. The
Reserve  Bank takes into consideration
the varivus qualifications requred 1o man
this pust and on that basis they make

their recommendations and the Govern-
ment makes the appointments. There-

lure, there is no nccessity for having a
Service  Comnussion for that pucpose,
This is & special post and, therefore, a
special procedure will spply to that,

Asfor as the Bank of Brrodais concerned
! have also received many representations.
1 am looking into them, Immediately I
may no' be able to give the answers. But
! have roceived those represcntations and
[ um looking into them.
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Foreign Exclhange
and Prev. of
Smuggling
Activities
Bill
SIIRI C. SUBRAMANIAM: Al that
1 shall look intw.
MR. DEPUTY-SPEAKER : The
question is:

*“That leave be granted to introduce a
Bill to provide for the establishment
of a Commussion fur the selection of
personnel for appointment to services
and posts  in cortain | banking
institutions and for maters connected
there with or incidental  thereto,”

The mouon was adupred

*SHRI C. SUBRAMANIAM: 1 intro-
duce the Bill,

15 32 hrs.
CONSERVATION OF  FOREIGN
EXCHANGE AND 'PREVENTION OF
SMUGULING ACTIVITIES BILL

MR. DEPUTY-SPEAKER: The next
tem 1s Item 12A, which prumises to be a
hot potato. But before I call the Minister
w beg for leave to introduce the Bill I
would like to mention that Shri Madhu
Lam-ye has given notice that he would
oppose this Bill and Mr, Janeshwar Mishra
also. But Mr. Madhu Limaye has done
sumething  which to me  appears to be,
not out of order, Lut rather nut so appro-
priate at this stage because he has given
certain names and he wants 1o make cer-
tam  allegatwons against them which is
under  the tules but not at the stege of
introduction.

SHRI JYOTIRMOY BASU : (De-

mand Harbur) He may do on any
occasion ...

MR. DFPUTY-SPEAKER: This is
introductivn  stage. Howewver, he has sent
notices of this to the Minister for Parlia-
mentary  Affairs and I am told, copy of
his letter is sent also to the Minister con-
cerned. Perhaps it is difficult to be too
strict with Membe.s, you know, that is
the best way how to ask for trouble § Well,
vou ean wsk for leave now,

‘h:hoaum_wlth the recommenda uonc.!thePn;la;n:.
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THE MINISTER OF FINANCE
SHRI C. SUBRAMANIAM): Sir,
I beg to move for leave to introduce a Bill
to provide fir preventive detention in
certain cases for the purposes of conser-
vation and sugmentation of foreign ex
change and provention of smuggling
activities and for matters connected there-
with.

MR. DEPUTY -SPEAKER: Motion &
moved :

“That leave be granted to introduce a
Bill to provide for preventive deten-
tion in certain cases fc1 the purposes
of conservation and augumentation
of forcign exchange and preven-
tion of smuggling activities and for
matters connected therewith,”

Now, Mr. Madhu Limaye.
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This gentleman was & notarious smuggler-
But several Ministers of the Central Go-
vernment and State Governments as also
Chief Ministers of States hobnobbed with
him. Because of his influcence he got him-
+¢If nominated on the Telephone Advisory
Committee, Bombay under the Ministry
of QCommunications and the Board of

Tilm Centors under the Ministry of In-
formation and Broadcasting.

frat & o gfoar€ ardw —
brother-in-law of notorfous smuggler
Bankhia was given a Congress ticket
“fthe Goa Assembly and the Prime
Minister herself campaigned for him. He
has not yet been mrrested.
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T & ot Rar wrf Ay
T W WY T w4 |
! Heis a relativeofBankhia and purchaser
of 15,000 shares in the Maruti Ltd., enjoys
special protection from Sanjay Gandhi
and the Prime Minister,
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SHRI HEKL. BHAGAT  (RBast
Delhi) :*‘Backwas” is not a parliamentary
word to be used.
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SHRI JYOTIRMOY BOSU (Dua-
mend  Harbowr ): Sir, we have made
certain  statements with rcgard to th
Presidential Order.

Now, you will rcalise, Sir, that on Friday
at eight “O” clock, we got a telephone call
from the Mimster of Pathamentary Aflanr
that we should have a meceting in thun
Cabinet Room in the Parhament House 1o
discuss things related to smugghrg ard
MISA.

Now, Sir, just imagine that we sal vl
about 6 ‘0" clock and they did not have
the time. What happened imumedwily
afterwards that necessitated a meeting
at 9 P.M. in the evening on Frday—tht
week end ? I would Iike ta be correcterl
if I am wrong—I am told—Mr. Vayala
Ravl should not get agitated—in Kerald
House where the Home Minnsta ol
Kerale—of course has got cvery 1ight
to come to Delhi and comfer—I am somy,
the top leadership of the Govewnment vf
Kerfla and a Csbinet Minister from this
[sbde, had sat snd discussed things fou
hours, Nsturally, the subject-master 10
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discussion is as tc how to make secure the
present Government in Kerala and to
ensure that till the next election. They
could do that in half an hour’s time. This
was discussed and I do not want to say
anything more on it but I shall do that
again when the time comes.

Now, by putting Article 14 in cold-
storage—if I am not right, let them cor-
rect me—they have created an inequali-
tVe..s

MR. DEPUTY-SPEAKER: That is
about the Presidential Order and not
about this Bill.

SHRI JYOTIRMOY BOSU: The
two can go together. What is it that is
depriving the democratic people of their
rights to agitate and to oppose the ruling
party? This is what I am saying.

Now, Art. 21 makes a man liable to be
shot, ...

MR. DEPUTY-SPEAKER: Mr. Bosu,
are you talking about the Bill?

SHRI JYOTIRMOY BOSU: I am
telling you that this is pinching us since
1971 till the time when MISA came. I
am sorry you would not really appreciate
as to how much we have been penalised
by the MISA. Every occasion that come
before us we shall make use of it.

Sir, my question is this. What has the *
done from 1971 till June.

Government
1974—my question is to Shri Subramaniam.

16,825 persons were detained without

trial,

MR. DEPUTY-SPEAKER: Mr. Bosu
come to this particular Bill.

SHRI JYOTIRMOQY BOSU: Ioppose
this.

MR. DEPUTY-SPEAKER: Then let
him answer that.

SHRI JYOTIRMOY BOSU: Qut of
this number 72% came from West Bengal
who are politically opposed to it.

2647 LS—12,
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MR. DEPUTY-SPEAKER: You are
discussing the entire subject relating to
this, That is not at this stage. This is only
introduction.

SHRI JYOTIRMOY BOSU: I am
saying I oppose it...,

MR. DEPUTY-SPEAKER: That is
enough.

SHRI JYOTIRMOY BOSU:
Because it hits at the very root of funda-
mental rights. You know cases have come
before the High Courts and, if I am right,
it has already been struck down.

SHRI C. SUBRAMANTAM: I would
seek your guidance. In my view, subject
to your ruling, these are all matters which
do not arise at this stage of introduction
of the Bill.

MR. DEPUTY-SPEAKER:
said as much.

I had

SHRI C. SUBRAMANIAM: There-
fore, with your permission, I would deal
with these things when the Billcomes up
for consideration.

MR. DEPUTY-SPEAKER: It is up
to you.

SHRI C. SUBRAMANIAM: I would
deal with these at that stage.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to introduce a
Bill to provide for preventive deten-
tion in certain cases for the purposes
of conservation and augmentation
of foreign exchange and prevention
of smuggling activities and for
matiers connected therewith.”

The motion was adopted

SHRI C. SUBRAMANIAM: Iintro-
duce the Bill.



